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CEWTRAL administrative TRIBUNAL, JABALPUR BENCH, JABAIPUR

Original Application No» 164 of 1998

Jabalpur* this the 2^st day of August, 2003.
t

Hon'ble Mr. D.C. Verraa, Vice Chairman(judicial)
Hon*ble Mr. Anand Kximar Bhatt, Administrative Member

Vishnu sharan sharma s/o late
Shri N.D. sharma, aged about 39
years occupation - service presently
posted as Senior Inspector of
Store Accounts, Rail Spring
Kharkhana, sitholi, Gwalior. APPLICANT

(By Advocate - Shri Manoj Shairoa)

Union of India
Through : Its Secretary
Ministry of Railways,
Railway Bhavan, New Delhi.

Finance Advisory & Chief
Accounts officer. Central
Railway, C.S.T., Mumbai.

The Divisional Railway Manager,
Central Railway, Habibaganj,
Bhopal.

Vforkshop Accounts officer.
Rail Spring Kharkhana,
sitholi, Gwalior.

VERSUS

respondents

(By Advocate - shri s.P. sinha)

ORDER (ORAL)

By Anand Kximar Bhatt, Administrative Member -

Shri Vishnu sharan sharma ̂  presently posted as

senior Inspector of store Accounts in Rail Spring Khar

khana at sitholi, Gwalior, has by this original Applica

tion requested to quash the impugned order dated

03.02.1998 (Annexure a-8), whereby damage rent was to be

recovered from him with effect from 24.06.1997 for

retention of the residential accommodation un-authorisedly.

2. The facts of the case in brief are that the applicant
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w» posted St Bhopal till July. 1996. Prom there he went
on temporary duty to Humbal. Later on he was transferred
from Mumbal to Rail spring Kharkhana. sltholl via Bhopal
vide order dated 11.07.1996. The applicant was relieved
from Mumbal office on 21.04.1997 and reached at Bhopal on
22.04.1997. He was relieved from Bhopal on 23.04.1997.
After that he joined at sltholl Rail spring Kharkhana on
24.04.1997. Because of education of his children he hasL
sought permission to retain the quarter at Bhopal and he
was permitted to retain the quarter for two months till
23.06.1997. AS per the departmental rules the residential
quarter can be retained for a total period of 8 months. He
had applied for extension of the quarter beyond 23.06.1997
vide his application dated 16.10.1997 (Annexure a.6). This
was not permitted and he was charged damage rent at the
rate of Rs. 2099/- per month with effect from 24.06.1997.
The applicant claims that he was Initially sent from
Bhopal to Mumbal on temporary transfer and then to
Sltholl. Gwallor. He was sick for long time from July 1996
to April 1997 for idilch he has submitted application for
medical leave which Is still pending. The applicant has
stated that as per the rules his request for retention of
the quarter till December 1997 should have been agreed to
and recovery at the rate of Rs. 2099/- per month Is very
harsh.

3. The respondents have stated that the applicant was
qfven permiaslon for the education session from 24.04.1997
to 23.06.1997 and there was no justification for granting
him permission on educational grounds for the next
educational session. The applicant harf.applled for reten-
^ Of the quarter on account of Illness of his wife and
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education of his children for a period of 6 months, ©n

25.06.1997, But he was Informed vide letter dated

28.08.1997 that the permission was granted only for 2

months and further retention cannot be allowed. He had

made another application on 16.10.1997 for retention till

23.12.1997 but his request was not agreed to as earlier

also an application seeking the same prayer was rejected

and making of the application on 16.10.1997 was super

fluous. The Department has levied the damage rent as per

the rules.

4. We have heard the learned counsel for the parties and

have considered the case.

5. The applicant's take home salary for May, 2002 was

Rs. 7,451/-. As per the rules permission for retention of

Railway quarter to the transferred employee Is given for

2 months on normal rent and further six months on double

the rental charge on educational grounds. However In this

case the applicant has been given permission to retain the

accommodation only for 2 months and for the remaining

period he has been asked to pay the damage rent. We feel

that It would be fair If It Is considered _to give relief

to the applicant for the fIrst^lnstalmont which the
Railway officials are allowed. Accordingly It Is ordered

that In addition to th^normal rent paid by the applicant

till 2 3.06 .1997^ he should be charged/10% of his basic

%a±firy|wlth effect from 24.06.1997 for a period of 6
months. For the balance period from 23.12.1997 he may be

charged the damage rent. The total amount may be recovered

from him on Instalments of Rs. 1,000/- per month from his
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aalary. so as not to create any hardship to the applicant,
original Application Is disposed of accordingly. costs.

(Anand Kumar Bhatt)
Administrative Member

c,.

(d.c. Verma)
Vice Chairman (judiciaO)
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